FIR No.029723/2019
U/s 379/34 IPC
PS Rajouri Garden

State Vs. Harpreet @ Hunny @ Lundan

12.06.2020

Present: None for the State.
Ld. Counsel Mr. Anil Kumar Mishra for applicant/accused

Harpreet @ Hunny @ Lundan S/o Sh. Harvinder.

Report filed on behalf of IO/HC Om Prakash.

An application U/s 437 Cr.P.C. has been filed on behalf of
accused Harpreet @ Hunny @ Lundan. It is stated that he has been falsely
implicated in the present case and he is not a previous convict, nothing

incriminating has been recovered from his possession and that he be

enlarged on bail.
IO has stated in his reply that accused has been previously

involved in cases, the previous conviction report has been annexed, praying

that accused be not released.

Heard. Perused.
The present case pertains to offence of theft u/s 379 IPC. The

previous involvement of the accused has been annexed, a perusal of which
reveals that the accused has been involved for similar offences inasmuch as
64 other cases. In the above circumstances, the Court is not inclined to
grant bail to the accused.

Hence, the application is dismissed.

Copy of this order be given dasti.

o

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No0.623/2020

Uls 454/380/411/34 IPC
PS Nangloi

State Vs. Hemant @ Gini

12.06.2020

Present : None for the State.
Mr. Nagender Singh, Ld. Counsel for applicant/accused Hemant
@ Gini S/o Basudev R/o RZ-31B, Laxmi Park, Saini Mohalla,
Nangloi, Delhi.

An application U/s 437 Cr.P.C. has been filed on behalf of
accused Hemant @ Gini.

Reply to the same has been received from IO ASI Sunil Kumar.
During the course of arguments, Ld. Counsel for accused has sought for
interim bail of 45 days in view of minutes of High Powered Committee and
stated that accused is in JC since 05.06.2020, nothing incriminating has
been recovered from his possession, he has been falsely implicated in the
present case, he has not been previously convicted in any case and that he
be granted interim bail.

10, in his reply, has strongly objected to the same stating that
accused is a habitual criminal, huge recovery of jewellery has been effected
at his instance and from his possession and that he has used a JCL for
committing crime. Previous involvement report has also been filed.

Arguments heard on the interim bail application.

Accused is stated to be in JC since 05.06.2020. Previous

involvement report suggests that he has been involved in three other similar

A Contd...2/-
A

Scanned with CamScanner

SRR o s,



PO M 623 00
Uiy ASA/SKOA LT/ I
1" Mol
Stite Va, Hewnd i (il
Nl

cases of theft in dwelling houses, In view of minutes of High Powered
Committee dated 28.03.2020, 07.04.2020, 18,04,2020 and 18,05,2020, it 14
not a fit case to grant interim bail,

Application is dismissed,

Copy of this order be given dasti,

\
]

(Ankankshn)
Duty MM/West/Delhi/ 12,060,202
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FIR No.428/2020

U/s 380/457/411/34 1IPC
PS Hari Nagar
State Vs. Sanjay @ Deepu @ Dhila

12.06.2020

None for the State.

Present :
Ld. LAC for applicant/accuscd Sanjay @

Mr. J. K. Tripathi,
Deepu @ Dhila S/o Sh. Bhagat Singh.

led on behalf of accused

lication U/s 437 Cr.P.C. has been fi
s of High

Dhila secking interim bail in view of minute
as been argued that accused is in JC since 08.05.2020.

An app
Sanjay @ Deepu @
Powered Committee. It h

A certificate from Superintendent of Central Jail No.14, Mandoli has

been received regarding satisfactory conduct of the accused.

Arguments heard on the interim bail application.
Accused is stated to be in JC since 08.05.2020. However, Section 457

and 380 IPC are also attracted. Section 457 IPC prescribes the punishment of
maximum 14 years if the offence intended to be committed is theft during lurking
house tresspass. Though a copy of FIR is not annexed with the application, but
involvement of Section 380 IPC in FIR suggests allegations of theft also. Hence,
without going into the merits, in view of the minutes of High Powered Committee

dated 28.03.2020, 07.04.2020, 18.04.2020 and 18.05.2020, it is not a fit case to

grant interim bail.
Application is dismissed.

Copy of this order be given dasti.

k// ‘

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No.130/2020

U/s 25/54/59 Arms Act
PS Nihal Vihar

State Vs. Nikhil Kumar
12.06.2020
Present : None for the State.
I.d. Counsel Mr. K. P. Singh for the applicant/accused Nikhil

Kumar.

Report filed on behalf of I0/ASI Heera Lal.
An application U/s 437 Cr.P.C. r/w Section 167 Cr.P.C. has been

(iled on behalf of accused Nikhil Kumar stating that he has been falsely

implicated in the present case, no recovery has been effected from his

possession, he is in JC since 22.02.2020, charge sheet has not been filed,

accused is on bail in every other case and that he be granted bail.
[0 has stated in his reply that accused has been involved in six

criminal cases, previous involvement report has been annexed with the

reply and that he be not granted bail.

Heard. Perused.

It transpires that accused was arrested on 23.02.2020 in the
present case and he is in JC since then. Ld. Counsel for accused has also
stated that charge sheet has not been filed in the present case till date. As
per the mandate of Section 167 (2) CrPC, the prescribed period of 60/90

days has already expired and hence accused is entitled to statutory bail u/s

167 CrPC.
Contd...2/-
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FIR No.602/2020

U/s 25/54/59 Arms Act

PS Punjabi Bagh

State Vs. Vipin @ Judi etc.

12.06.2020
IO has moved an application for release of accused Vipin @ Judi

S/o Mukesh R/o C-4/324, Sultan Puri, New Delhi in the present case.

Present:  None for the State.
1O ASI Lal Chand No.542 West in person.

It is submitted that accused Vipin @ Judi was arrested on 07.06.2020

along with co-accused Anu @ Kunal with a motorcycle which was allegedly

stolen property. that a countrvmade pistol and a live cartridge was recovered from
the possession of co-accused Anu, accused Vipin @ Judi stated that he obtained

Nonu and gave it to co-accused Anu,

countrymade pistol from a supplier

thereafter the police tried to discover the whereabouts of supplier Nonu but to no
avail. It is submitted that no evidence has been collected, neither any recovery has
been effected from accused Vipin @ Judi and therefore, 10 prayed for the release ‘

ws 169 CrPC on the ground that there is no evidence

of accused Vipin @ Judi

against the accused Vipin @ Judi.

Heard.

In these circumstances when the IO states that he has no incriminating

|
!
|

evidence against the accused Vipin @ Judi. this Court does not find it appropriate

sed Vipin @ Judi in JC. Accordingly, let accused Vipin @ Judi be

to remand accu

released from the custody, if not required in any other case.

Application stands disposed of.

Copy of this order be given dasti t0 the IO and Jail Superintendent.

(Aak
Duty MM/West!Delhi/lZ.OG.ZOZO
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FIR No.7185/2020
U/s 379/411 IPC
PS Mundka

State Vs. Somvir

12.06.2020

Present:  None for the State.

Ld. LAC Mr. J. K. Tripathi for applicant/accused Somvir S/o Sh,

Ram Swaroop R/o House No.B-1227, 1. J. Colony, Sawada,

Delhi.

A query has been received from Dy. Superintendent, Central Jail
No.1, Tihar relating to mentioning of incorrect FIR number in the bail
order.

Documents perused.

It transpires that in the bail order FIR N0.601/2020 was
mentioned, which was infact bail application number. It is clarificd that
vide order dated 11.06.2020, accused Somvir has been granted interim bail
for a period of 45 days in FIR No.7185/2020 u/s 379/411 IPC, PS Mundka
in the case titled as State vs. Somvir.

Copy of order be sent to the Jail Superintendent,

Copy of order be given dasti.

)

-

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No.010123/2020
U/s 379 IPC

PS Nangloi

State Vs. unknown

12.06.2020

Preseni: None for the State.
1.d. Counsel Sh. Keshav Mudgil for applicant Suren

Satija, both in person.

PO LIV SR S SOOI & SUPET U A ks O P S LSRR ERAS = G T S
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der Kumar

No objection to the release of the vehicle bearing registration no.

DL 4S CT 6176 (Scooty TVS Jupiter ZX) is tendered on behalf of the

IO/HC Amit Kumar.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titted as Sunder Bhai

Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the

Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has

bah 4% % Ui
RE R g S

been held that :-

Ao Lwal'n

“50 The vaiuable articles seized by the police may be released to the

person, whe, in the opinion of the Court, is lawfully entitled to claim such

TSNS, .

as the complainanrt ot whose house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking
photographs of such articles and a security bond.

Contd...2/-
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o0 The photographs of such articles should be attested or 1

countersigned by the complainant, accused as well as by the person 1o
whom the custody is handed over. Wherever necessary, the Court may get

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial

should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts. article in question i.2. vehicle bearing no.DL 4S
CT 6176 (Scooty TVS Jupiter ZX) be released to the applicant/registered
owner on verification of the particulars regarding ownership and after
preparing panchrama and on furnishing an indemnity bond as per tae value
of the vehizle. It is further directed that the article i.e. vehicle bearing
no.DL 4S CT 6176 (Seooty TVS Jupiter ZX) shall be photographed from
all the angles. The Panchnama and Indemnity Bond along with photographs
be filed with final r2port.

The application is disposed of accordingly.

Cony of the order be given dasti as prayed.

.

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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I'IR No.010882/2020
U/s 379 1PC

IS Hari Nagar West
State Vs, unknown

12.06.2020

Present:  None for the State.
Mr. Gaurav, son of applicant/registcred owner Yashpal Sharma

in person.

No objection to the release of the vehicle bearing registration no.
DL 10SB 6308 (Honda Activa) is tendered on behalf of the [O/HC Vijay
Kumar.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has

been held that :-

“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking

photographs of such articles and a security bond.

Contd...2/-
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The photographs of such articles should be attested or

60.
countersigned by the complainant, accused as well as by the person to

whom the custody is handed over. Wherever necessary, the Court may get

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama

should suffice for the purposes of evidence.”
Considering the facts and the circumstances and the law laid

down by the higher courts, article in question i.e. vehicle bearing no.DL
10SB 6308 (Honda Activa) be released to the applicant/registered owner
on verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the value of the
vehicle. It is further directed that the article i.e. vehicle bearing no.DL
10SB 6308 (Honda Activa) shall be photographed from all the angles. The
Panchnama and Indemnity Bond along with photographs be filed with final
report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(Aakanksha)
Duty MM/West/Delhi/12.06.2020

Scanned with CamScanner
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FIR No. 360/2020

U/s 188 IPC

PS Paschim Vihar West
State Vs. Ass Mohd.

12.06.2020

Present: None for the State. _
Ld. Counsel Mr. Karan Soni for applicant/owner Ass Mohd with

applicant's son Salman Khan in person.

No objection to the release of the vehicle bearing registration no.
DL 4S AU 9242 (Motorcycle Super Splender) is tendered on behalf of the
IO/HC Deepak.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has
been held that :-

“50. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken

place, after preparing detailed panchnama of such articles; taking

Contd...2/-
<I

photographs of such articles and a security bond.
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00). The photographs of such articles should be attested —or
countersigned by the complainant, accused as well as by the person to
whomt the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.

0l. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid

down by the higher courts, article in question i.c. vehicle bearing no.DL 48
AU 9242 (Motoreyele Super Splender) be released to  the
applicant/registered owner on verification of the particulars regarding
ownership and after preparing panchnama and on furnishing an indemnity

bond as per the value of the vehicle. It is further directed that the article i.e.

vehicle bearing no.DL 4S AU 9242 (Motorcycle Super Splender) shall be
photographed from all the angles. The Panchnama and Indemnity Bond
along with photographs be filed with final report.
The application is disposed of accordingly.
Copy of the order be given dasti as prayed.
V.

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No0.205/2020
U/s 188 IPC

PS Mundka
12.06.2020

Present: None for the State. _
Ld. Counsel Mr. Sita Ram Sharma for applicant/owner Tej Pal,
both in person.

No objection to the release of the vehicle bearing registration no.
DL 4S DA 7393 (Motorcycle Splender Plus) is tendered on behalf of the
I0/ASI Ramesh Kumar.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has
been held that :-

“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken

place, after preparing detailed panchnama of such articles; taking

Q(é Contd...2/-

photographs of such articles and a security bond.
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60). The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.

O1. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama
should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.DL 4S
DA 7393 (Motorcycle Splender Plus) be released to the
applicant/registered owner on verification of the particulars regarding
ownership and after preparing panchnama and on furnishing an indemnity
bond as per the value of the vehicle. It is further directed that the article i.e.
vehicle bearing no.DL 4S DA 7393 (Motorcycle Splender Plus) shall be
photographed from all the angles. The Panchnama and Indemnity Bond
along with photographs be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(Aakanksha)
Duty MM/West/Delhi/12.06.2020

Scanned with CamScanner



FIR No.291/2020
U/s 188/269/270 IPC
PS Mundka

State vs. Omsa Ram

12.06.2020

Present: None for the State.
Mr. Sanjeevan Kumar, applicant/registered owner in person.

No objection to the release of the vehicle bearing registration no.
DL 1PD 0155 (Bus) is tendered on behalf of the IO/HC Kulbir.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has
been held that :-

“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken

place, after preparing detailed panchnama of such articles; taking

l( Contd...2/-
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photographs of such articles and a security bond.
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60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.DL
1PD 0155 (Bus) be released to the applicant/registered owner on

verification of the particulars regarding ownership and after preparing

panchnama and on furnishing an indemnity bond as per the value of the
vehicle. It is further directed that the article i.e. vehicle bearing no.DL 1PD
0155 (Bus) shall be photographed from all the angles. The Panchnama and
Indemnity Bond along with photographs be filed with final report.
The application is disposed of accordingly.
Copy of the order be given dasti as prayed.
A
(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No.11203/2020
U/ls 379 1PC

PS Nangloi

State Vs. unknown

12.06.2020

Present: None for the State.
Applicant/registered owner Ramphal Dahiya in person.

No objection to the release of the vehicle bearing registration no.

DL 4S BS 3721 (Yamah Scooty) is tendered on behalf of the IO/ASI Sunil

Kumar.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

case titled as Manjeet Singh vs, State, (2014) 214 DLT 646 wherein it has
been held that :-

“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken

place, after preparing detailed panchnama of such articles; taking

A‘ Contd...2/-

photographs of such articles and a security bond.
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60. The photographs of such

articles  should be attested or
countersigned by the complainant, accused as well as by the person 1o
whom the custody is handed over. Wherever necessary, the Court may Qet
the Jewellery articles valued from q Q

overnment approved valuer.
61. The actual production of the valuable articles during the trial
should not be insisted Upon and the photographs along with the panchnama
should suffice for the purposes of evidence. ™

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.DL 48
BS 3721 (Yamah Scooty) be released to the applicant/registere
verification of the particulars regarding ownership and afier

d owner on

preparing
panchnama and on furnishing an indemnity bond as per the value of the
vehicle. It is further directed that the article i.e. vehicle bearing no.DL, 48

) shall be photographed from all the
Panchnama and Indemnity Bond

BS 3721 (Yamah Scooty

angles, The

along with photographs be filed w

ith final
report.

The application is disposed of accordingly,
Copy of the order be given dasti as prayed.

)
(Aakar ksha)
Duty MM/West/Delhi/ 12.06.2020
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FIR No.154/2020
U/s 18§ IPC

PS Mundka
State vs. Anand

12.06.2020

|

| / Present:  None for the State.

i ' Mr. Rajender applicant/registered owner in person.

¢

\‘ No objection to the release of the vehicle bearing registration no.

HR 13 N5752 (Motorcycle Hero Splender) is tendered on behalf of the
10/HC Joginder Singh.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,

this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in
case titled as Manjeet Singh vs, State, (2014) 214 DLT 646 wherein it has
been held that :-
“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking
photographs of such articles and a security bond.

Contd...2/-

LS

Scanned with CamScénnAer'



D

60. The photographs of such articles should be attested or

countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get

the jewellery articles valued from a government approved valuer.

6l. The actual production of the valuable articles during the trial

should not be insisted upon and the photographs along with the panchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.HR 13
N5752 (Motorcycle Hero Splender) be released to the applicant/registered
owner on verification of the particulars regarding ownership and after
preparing panchnama and on furnishing an indemnity bond as per the value
of the vehicle. It is further directed that the article i.e. vehicle bearing
no.HR 13 N5752 (Motorcycle Hero Splender) shall be photographed from
all the angles. The Panchnama and Indemnity Bond along with photographs
be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.
5

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No.105/2020
U/s 279/337/338 IPC
PS Mundka

12.06.2020

Present: None for the State.
Mr. Mohit applicant/registered owner in person.

No objection to the release of the vehicle bearing registration no.
HR 63D 1319 (Bus) is tendered on behalf of the IO/HC Krishan.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has

been held that :-

“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken

place, after preparing detailed panchnama of such articles; taking

.
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photographs of such articles and a security bond.
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60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to

whom the custody is handed over. Wherever necessary, the Court may get

the jewellery articles valued from a government approved valuer.

61. The actual production of the valuable articles during the trial

should not be insisted upon and the photographs along with the panchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.HR
63D 1319 (Bus) be released to the applicant/registered owner on
verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the value of the
vehicle. It is further directed that the article i.e. vehicle bearing no.HR 63D
1319 (Bus) shall be photographed from all the angles. The Panchnama and
Indemnity Bond along with photographs be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(AakalA/s‘ha)

Duty MM/West/Delhi/12.06.2020
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FIR No.291/2020
U/s 188/269/270 IPC
PS Mundka

State vs. Omsa Ram

12.06.2020

Present: None for the State.
Mr. Sandeep Dalal, applicant/registered owner in person.

No objection to the release of the vehicle bearing registration no,
RJ 18PB 0738 (Bus) is tendered on behalf of the 1O/HC Kulbir.

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,
this Court is of the considered view that the vehicle has to be released as per
the directions of Hon'ble Supreme Court in case titled as Sunder Bhai
Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has
been held that :-

«50. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking

Contd...2/-
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photographs of such articles and a security bond.
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60. The photographs of such articles should be attested or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued from a government approved valuer.
61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.RJ
18PB 0738 (Bus) be released to the applicant/registered owner on

verification of the particulars regarding ownership and after preparing
panchnama and on furnishing an indemnity bond as per the value of the
vehicle. It is further directed that the article i.e. vehicle bearing no.RJ 18PB
0738 (Bus) shall be photographed from all the angles. The Panchnama and
Indemnity Bond along with photographs be filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed.

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No. 152/2020

U/s 188 1PC

PS Mundka

State Vs. Anita Gupta

12.06.2020
| Present: None for the State. o

Ld. Counsel Mr. Ajay Sharma for applicant/owner Anita Gupta
with applicant's son Mr. Akhilesh Kumar Gupta in person.

o P

=

—

No objection to the release of the vehicle bearing registration no.

SEELTIE

DL 8C AT 3161 (Mahindra TUV 300) is tendered on behalf of the IO/HC

Pardeep Dahiya.

TR

Application perused. Submissions heard.

Instead of releasing the above mentioned vehicle on superdari,

this Court is of the considered view that the vehicle has to be released as per

the directions of Hon'ble Supreme Court in case titled as Sunder Bhai

|
i

Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the

Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in

R R R -

case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has

A

been held that :-

“59. The valuable articles seized by the police may be released to the

A e (&

person, who, in the opinion of the Court, is lawfully entitled to claim such

L

as the complainant at whose house theft, robbery or dacoity has taken

place, after preparing detailed panchnama of such articles; taking

A}){ Contd...2/-
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60. The photographs of such articles should be artested  or
countersigned by the complainant, accused as well as by the person to
whom the custody is handed over. Wherever necessary, the Court may get
the jewellery articles valued Jrom a government approved valuer.

61. The actual production of the valuable articles during the trial
should not be insisted upon and the photographs along with the panchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid
down by the higher courts, article in question i.e. vehicle bearing no.DL, 8C
AT 3161 (Mahindra TUV 300) be released to the applicant/registered
owner on verification of the particulars regarding ownership and after
preparing panchnama and on furnishing an indemnity bond as per the value
of the vehicle. It is further directed that the article i.e. vehicle bearing
no.DL 8C AT 3161 (Mahindra TUV 300) shall be photographed from all
the angles. The Panchnama and Indemnity Bond along with photographs be
filed with final report.

The application is disposed of accordingly.

Copy of the order be given dasti as prayed,

A

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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Challan No.DL67292003180633570-71
Vehicle No. DL, IRZ, 4717
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12.06.2020

Present:  None for the State.

LB ——

Mr. Ramesh, applicant/registered owner in person.

e e

An application for preponement is filed before this Court. Heard.

Allowed. 3
B
No objection to the release of the vehicle bearing registration no. } “

DL 1RZ 4717 (Auto) is tendered on behalf of the IO/ASI B. S. Negi.

Application perused. Submissions heard.

e

i
Instead of releasing the above mentioned vehicle on superdari,

B

this Court is of the considered view that the vehicle has to be released as per

the directions of Hon'ble Supreme Court in case titled as Sunder Bhai

Ambalal Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the E
Hon'ble Supreme Court has been reiterated by Hon'ble Delhi High Court in ‘
case titled as Manjeet Singh vs. State, (2014) 214 DLT 646 wherein it has lt
been held that :- ‘
“59. The valuable articles seized by the police may be released to the
person, who, in the opinion of the Court, is lawfully entitled to claim such
as the complainant at whose house theft, robbery or dacoity has taken
place, after preparing detailed panchnama of such articles; taking

photographs of such articles and a security bond.

QAA Contd...2/-
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60. The photographs of such articles

should be attested or

countersigned by the complainant, accused as well as by the person to

whom the custody is handed over. Wherever necessary, the Court may get

the jewellery

ol.

articles valued from a government approved valuer.

The actual production of the valuable articles during the trial

should not be insisted Uupon and the photographs along with the panchnama

should suffice for the purposes of evidence.”

Considering the facts and the circumstances and the law laid

down by the higher courts, article in question i.e. vehicle bearing no.DL

IRZ 4717 (Auto) be released to the applicant/registered owner on

verification of the particulars regarding ownership and after preparing

panchnama and on furnishing an indemnity bond as per the value of the

vehicle. It is further directed that the article i.e. vehicle bearing no.DL 1RZ
4717 (Auto) shall be photographed from all the angles. The Panchnama and
Indemnity Bond along with photographs be filed with final report.

The application is disposed of accordingly. |

Copy of the order be given dasti as prayed.

S
(Aakanksha)
Duty MI\/I/West/Delhi/l2.06.2020
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FIR No.10754/2020
U/s 379 IPC
PS Khyala
State vs. Sanjay Khan
12.06.2020

Present:  None for the State.

Mr. Rupin Singh, Ld counsel for applicant/registered owner
Lalman, both in person.

This is an application for release of vehicle bearing registration no.
DL 9S AN 9509 (Maestro), the reply to which has been filed by SI Chhote Lal.
It is stated by 1O in the reply that the scooty in question was recovered

at the instance of accused Sanjay Khan, accused was arrested in another FIR

No.198/2020 u/s 379 IPC, he could not be arrested in the present case despite

taking permission from the Court since the accused in Covid-19 ward in Tihar
Jail.

- g it
- - - 3 s =T iy LI
B e TR T IR i, ek P TN f e e R >
. e e e 2 ~ Ay e - . e B RN Al SRS
EE R e Tt T ST VA £ & R R T, 5] S T e T TR 3ot ¥ 2 R LT, ~
AR S s AN e el e - T PN 2 o I RS CT O e -
N e e i S R ~ Y MANF N ) e 3 » . :
Mot < e L Rl Y - MRer. - St

AR B

Application perused. Submissions heard.

In the opinion of this court, the grounds furnished by IO for non-

':ﬁ"

release of vehicle in question are not adequate. Non-apprehension of accused

(despite knowing his whereabouts and the vehicle in question being recovered at

-

his instance) cannot be a ground for non-release of the vehicle to its owner, in

absence of any ground as to whether the vehicle was required for investigation or

R

not. Accordingly, application is allowed.

Instead of releasing the above mentioned vehicle on superdari, this

Court is of the considered view that the vehicle has to be released as per the

directions of Hon'ble Supreme Court in case titled as Sunder Bhai Ambalal

Desai Vs. State of Gujarat, AIR 2003 SC 638. The view of the Hon'ble Supreme
Court has been reiterated by Hon'ble Delhi High Court in case titled as Manjeet

Singh vs. State, (2014) 214 DLT 646 wherein it has been held that :-

A Contd...2/--
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"SO. The valuable articles seized by the police may be released to the person,
who, i the opinion of the Court, iy lawfully entitled 1o claim such as the
complainant_at - whose house theft, robbery or dacoity has taken place, after

preparing detailed panclinama of such articles; taking photographs of such

articles and a security bond,

00), The photographs of such articles should be attested or countersigned

by the complainant, accused as well as by the person to whom the custody is
handed over, Wherever necessary, the Court may get the jewellery articles valued
Srom a government approved valuer.,

o1, The actual production of the valuable articles during the trial should

not be insisted upon and the photographs along with the panchnama should
suffice for the purposes of evidence,”
Considering the facts and the circumstances and the law laid down by
the higher courts, article in question i.c. vehicle bearing no.DL 9S AN 9509
(Maestro) be released to the applicant/registered owner on verification of the
particulars regarding ownership and after preparing panchnama and on furnishing
an indemnity bond as per the value of the vehicle. It is further directed that the
article i.c. vehicle bearing no.DL 9S AN 9509 (Maestro) shall be photographed
from all the angles. The Panchnama and Indemnity Bond along with photographs
be filed with final report.
The application is disposed of accordingly.
Copy of the order be given dasfi as prayed.

A

L

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No.0142/2020

U/s 394/365/411/34 IPC
PS Punjabi Bagh

State Vs. Bunty

12.06.2020
Fresh charge sheet filed.

Present: None for the State.

IO ASI Surat Singh in person.

In view of conditions prevailing due to outbreak of Novel

Corona Virus (COVID-19), put up on 15.07.2020 before the concerned

Court.
As prayed, copy of order be given dasti to the [0,

A
(Aakgnksha)
Duty MM/West/Delhi/ 12.06.2020
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FIR No.47/2020
Ur/s 188 1PC

PS Punjabi Bagh
State Vs. Pawan

12.06.2020

Fresh charge sheet filed.
Present:  None for the State.

IO ASI Surat Singh in person,

In view of conditions prevailing due to outbreak of Novel
Corona Virus (COVID-19), put up on 15.07.2020 before the concerned
Court.

As prayed, copy of order be given dasti to the IO.

1

(Aakanksha)
Duty MM/West/Delhi/12.06.2020
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FIR No.189/17

U/s 307/34 IPC and Section 25/54/59 Arms Act
PS Mundka

State Vs. Amit @ Toto etc.

12.06.2020

Fresh charge sheet filed.

Present: None for the State.
Ct. Amit on behalf of IO ASI Ramesh Kumar in person.

In view of conditions prevailing due to outbreak of Novel

Corona Virus (COVID-19), put up on 15.07.2020 before the concerned

Court.
As prayed, copy of order be given dasti to the IO.

{
(Aakarikgha)

Duty MM/West/Delhi/12.06.2020
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FIR No0.225/19
PS: Paschim Vihar East
State Vs. Rakesh Kumar Madan

12.06.2020

Present: None.

Report not received.

Let fresh report be called for 13.06.2020.

(AakQaS(Lsha)

Duty MM/West/Delhi/12.06.2020
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FIR No.63/19
PS: Paschim Vihar East
State Vs. Rakesh Kumar Madan

12.06.2020

Present; None.

Report not received.

Let fresh report be called for 13.06.2020.

(A;k\ihksha)

Duty MM/West/Delhi/12.06.2020
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IN THE co . _
-OURT OF METROPOLITAN MAGISTRATE, TIS HAZARI

COURTS, WEST DELHI.

Application no. /2020

IN THE MATTER OF:
STATE
WOy W VU § W

AV*f' \w)\v 6

VER